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HON-Btp SS VICE CHAIRMANHoN ble shri g.shanthtvppa, member (J)

OA No. 904/2002

Jasblr Singh Bhasln & 8 others

OA No. 40/2002

Atulya Verma & 42 others

OA No. 448/2002

Kulblr Singh Nandra

OA No. 304/2002

A.Venkata Ramana & Anr.

-versus-

...Applicants

e..Applicants

...Applicant

e..Applicants

...Respondents
/  union of India & others.
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By M.p.Singh, vice-chairman.

since the issue involved in all the OAs is
coamon and facts and grounds raised are identical, for
Che ssbe of convenience, these oAs are being disposed
of by this Common order.

o.A. No. 40/2002 will be treated as a leading
case, in „hich the applicants have clai«d the following
reliefs:

Spooned order dated 3.1.2002.
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11) Command the respondents to extend the benefit
anH° Lucknow Bench In oA No. 150/01
or tne Tribunal In favour of the applicants.

respondents to pay thebenefits of the pay-scale from 1.1.1986 alonawlth
arrears and other consequential benefit iSud^L
the Interest on delayed payment. ® " including

3. The brief facts of the case In oa Mo. 40/2002 are
that the applicants wem --o-i 'u •• 1991

Earlier the said oooc'wa^;' ^
unch operator./in the pay scale of Rs . 260-400/- which

was revised on the recommendations of the IV Central

Pay Commission to Rs. 950-1500/- w.e.f. 1.1.1986. The

post of Junior Key Punch operator was re-designated as
Date Entry operator Gr.A in the scale of Rs. 1150-1500/-
w.e.f. 11,09.1989. The pay scale of Senior Key Punch

operator was rs. 330-560/- which was further revised to
RS. 1200-2040/- w.e.f.1.1.1986. This post was also

re-deslgnated as Data Entry operator Grade-B w.e.f. llth
SeptenOaer. 1989. The pay scale of Data Entry Operator
Grade-B was also revised to Rs, 4500-7000/-, on the

recommendations of the vth Central pay Commission.
4. Keeping in view the nature of duties and responsl-

poVt Kev P'-'nch
t%%fs°t%T Dat^a Entry operator Grade-A
and/senior Key Punch operato^/^r-designated as Data
Entry o^'^eTa^'iV^r^^de^if

there being any difference. Thus,the incumbents of
both the posts are entitled to enjoy the same scale without
any difference. According to the applicants, they have
been re-deslgnated as Data Entry operator Grade-A w.e.f.
11.09.1989 and granted the pay scale of Rs. 1150-1500/-
whereas they should have been re-designated as Data Entry
operator Grade-B in the pay scale of Rs. 1350-2200/- w.e.f.

^  1.1.1986.
1
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The respondents hove further sf« , ru
"'"en hy the Hon.hfe Hyderohod Bench of'thr^
In OA No. 957/90 fs oppUoahle to the o ^
only hence the sofd Judce^ent cannot SZ
respect of the oeei. ""Plemented intne applicants In the r,-
7  present case.

hh. rrbunal In oA No. 150/2001 th. .
-ted that the .«tter of pof fi^.^ion rref"
Government of mdla Th referred to

-00 -e pap fil": -"-tedon done was Irregular and d<
respondents to rectify the sam J
the pap Of the appiioants i '

*ne matter .»

Of decision of iucknow Bench of this
ench to ail the ^ -haipur

°°-™e„t Of xndia.

" --n has conveped their decision t i "'^
Judgement In respect of th ° i">Piement the
Inn ^PPJicants only an,^nti-ted that it ia n^r f„n„, '
-nefit to the non-,ppafo,„ts.

«e have heard the learned counsel f'• hearned counsel for th °t the parties.
-'-ion to catena of Jud our

--e^rrx:" •
'o the judgement of the iuct '"o"

—laed on 9.10 1001 i otthis Trlhunal•10.2001 in OA No. 150/2001 ^
drawn our attention to th • further
of this Tribunal In qa n ^ Hyderabad Bench
- "to the ludcejt::;
" "" decided on 13 ̂ 00^

submitted that the Jud ' ' "^o
-t sTreadP been taplemlTel'7^^
-Odd be ertended to the .Plicants
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9.10.2001* The Issue raised by the learned counsel for

the respondents that the applicants are working In the

lower pay scale as DECS Gr.X In the pay scale of Rs. 1150-

1500/- and are thus not entitled for the pay scale of

RS . 1500-2000/-, has been discussed In the judgement of

Hyderabad Bench of this Tribunal. Therefore, the obtier

contention of the learned counsel for the respondents

that the judgement given by the Lucknow Bench of this

Tribunal and by the Hyderabad Beuch of this Tribunal

applicable only to the applicants as the judgement

Is In personem and not In rem. Is not tenable and

Is accordingly rejected In view of the judgement of

the Hon'ble supreme Court rendered In the matter of k.S.

Sharma & Ors.Vs, UOI & Ors, (199o) 6 SCO 721

We are fully satisfied that the r)resent o.A. Is covered

In all fours by the judgements of the Lucknow Bench,

Hyderabad Bench and Madras Bench of this Tribunal, referred

to above#

12. In view of the above discussions, the o.AS are allowed

and the respondents are directed to give effect to the

pay scale w.e.f. 1.1.1986 Instead of 11.09.1989 to the

applicants. The applicants are also entitled to the

same benefit as extended to the applicants In OA No. 150/01

decided by the Lucknow Bench; CA No. 1103/02 decided

by the Hyderabad Bench and OA No. 329/2002 decided by

the Madras Bench. The above directions should be complied

by the respondents within a period of three months

from the date of receipt of a copy of this order.

13. A Copy of this order be placed In the files of
irtlu- v ̂

all the^oAs by the registry. Registry Is further directed

to a-Ui^s issue the Memo of Parties of all the OAs along-

with the Certified copy of this order.

Vice Chairman

skm


